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Shri Chan-de r Dorse,
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1. NCT of Delhi,
through its chief Secretary,
01 d 38c re t a ri at,
Del hi,

2. The Ctommissione r of Police.
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Parused the Rfl,

2. Ap-art from the m being filed after-
graat delay and being hit by Rule 17(1) caT
(Procedure) ^les, ue notice that the impugned
order dated 13.9.96 uas a consent order di ctatad in
open court in the presence of both nartlas ^

^ --®» "'d nutning.
contsinad in it brings it uithin tha -cope end
'".bit of ssotion 22(3) (f) ,t ,ct ro Muith Pr„r „
Rule 1 rpc under uhich alone any judgm ant/o rder/
decision of the Tribune! can be reviewed.
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